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The Applicant in this Original

Application has prayed for comp assionate
Fgppointment of her second son Mr.Jdyoti Prakash

Dash in Railways on _the gmound that her elder

\

son Mr.Beda Prakash Dash, who was selected by
the Railway Recruitment Board, Bhubaneswar for
the post of J,E,-II had died, It has been
submitted that Mr, Beda Prakash died in a road
accident before joing the post. The Applicant's
1r, Beda Prakash Dash was
nd had efen deposited t

(@)

it should be construed that he had a_ccepted -
the offer of appointment and the ereby becane

an employee of Railway., In the circum stances,
the benefit of rehabilitation Assistant Scheme

has to be extended to his femily,

2. The Railway anthoriti es, however, have
denied the above contention of the Aoplicant
vide their letter dated 28.10.02{Annexire-V of
this 0,A,) stating that the request for such
ed under

comp assionate gppointment is not cover
the rules, It is stategd that, as per rule,

L
gppointment on compassionate ground is offered
to one of the dependents of the Railw ay employee

. 1 A

who dies in harness, while in service, In*the
™
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eda Prakash had not become
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an ex?rployee of the Railway, therefore, a claim
for such compassionate a ppointment as prayed

Bor by the Applicant does not arise.
3. Heard the counsel for the dpplicant
and perused the records, In view of the admiteq
fact that late Beda Prakash had not joined the
allways and the rule position as contained
in Railways' Boards' letter dt.28,10,02
(Annexure-V), we hold that no prima facie case
is made out and this O,A, is liable to be
rejected at the adunission qf'a@e We order
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accordingly. No costs.




